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EXTRACT OF AUDITED FINACIAL RESULTS FOR
THE QUARTER AND YEAR YEAR ENDED 31 st March 2026

Year to date | Correspanding
3 nonth | Apures for the 3 months
Ended |curfenl pefiod | endéd in the
PARTICULARS _ended previous year |
Auchted Audited Audited
3103106 | 31.03.2026 31.03,2035
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|Biasic : (0.90) 2.13 0.90
{Diluted: (0.90} 233 0.80

|||TI|1* Jﬂ\'.""n'l!'lh anedtract of the detafled Format of Dua I'[L rI','Fln.] tat]: Fh:'s.ull.. Fikad
with the Stock Exchanges under Begulation 33 of the SEBE {Listing and Other
Disclosure Regulrements) Regulatans, 2015, The full format of the Quarterly
Financial Results -are availazble. on the 5tock Exchange websites,
{wwwe bseindia.com) and the Company {wears hind commeerce com)

| b} The above financial have been reviwed and recommeded by audit committes

| and have been approsved and taken on Fecard by the Board of Directors at 1is
heeting held on 29-05-2038

(i Ther At is required under register 330l the SEBI [Listing and Other Disclosure
Reguirerent) Regulations, 2015, has been complied by the Auditor of the

Lampany. FOR HIND COMMERCE LIMITED
sh/-
| Place = Mumbai UMESH LAHOTI

Date = May 29, 203

MANAGING DIRECTOR [DIN:00361216] |

Appenily -

O SBI ‘ STATE BANK OF INDIA

SARE Thane : 11897, Stressed Assets Recovary Branch, 151 Floor, Flal Mo, 8112, Cirche Road b, 22,
Weaghe indusingl Eslate, Thane {West), J00E04 E-mail: s 11RSTE08E 0000
W-i SALE MOTICE FOR SALE OF IMMOVABLE PROPERTIES S

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSETS UMDER THE
SECURITISATION AND RECOMSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TORULE 8(6)
OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Ngtice is hareby given to the public in general and in paricidar 1o the Bomower(s) and
Guarantoris) that ihe below described immovable propesty mortgagedichanged o the Secured
Creditor, the Physical possession of which has baen faken by the Authorised Officar of Stata
Bank Of Indiz, ihe Secured Crediior, willbe sold on ™ Asis Whereis™ Asis What " and Whatever
thera =™ basis on 30.06. 2026, lor recovery of Rs. 68,02, 159(- (Rupees Sixty Eight Lakh Two
Thousand Three Hundred Fifty Nine Only) as on 16.05.2024 with furiher inferass incidental
expanses and cosls ere on dus b the secured cradilor fram Mr. Ranjan Bhalchandra Misal &
Mrs, Nandini Ranjan Misal.

The reserve price will be Rs, 75,00,000- (Rupees Seventy Five Lakh only) and the eamest
meney daposiwill be Rs. 7,50,000.00 (Rupees Seven Lakh Fifty Thousand only).

The infending bedders should make hair own indepandanl ngumeas redgarding ancumbrances,
fitle: of progerty put on auction and daims ¢ rights |/ seciaty /builders dues affecting the properfy
prior o subrmitting thalr bid. in this regards, e-auction advertisamant toes nol constitute and wil
nal b2 daemed lo cansiute any commitrmanl of any représentational the Bank

The Bidders shouid gef themsalves registered on (hitps:\baanknet.com) by providing requisite
KYC documents and registration fee as per the practice followed by Mis PSB Alliance Private
Lirnitad wall before the auction date.

Diade & Time of pubbs E-Auchion J0.06.2026 from 10.00AK to 4.00PM with unimited exjensons
clauseof 10 minutes each

Provesia b rule RSl

Detall of Propery

Flal No1Z admeaswing 450 Sq.fBui up) on b oo in Building Laxmi Marayan Ca-
operaive Housing Society Lid situafed at Mumbsi Agra Read, Thane (Wesi)-<200507 o the
name of K. Ransan Bhalchandra Misal & Mrs. Mandini Ranjan Misal

DCM SHRIRAM FINE CHEMICALS LIMITED

Ii: E&Tﬂfﬂﬂﬁ .Lﬁ.rti CIN: U24296DL2021PLC387429
LA i Regd. Office: 6" Floor, Kanchenjunga

Building, 18 Barakhamba Road,

New Delhi -110001.

Tel.: 011- 43207700, Email ID: compliance@dsfcl.com,

Website: https://dsfcl.com/

The 5th Annual General Meeting (AGM) of the Company will be held through
Video Conferencing (VC)/ Other Audio Visual Means (OAVM) on Tuesday, the
141 July, 2026 at 11.30 AM, in compliance with all applicable provisions of the
Companies Act, 2013 and the Rules made thereunder and the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015 and Ministry of
Corporate Affairs Circulars No.14/2020 dated April 08, 2020, No.17/2020 dated
April 13, 2020, No. 20/2020 dated May 05, 2020 and Circular No. 03/2025 dated
22.09.2025 (Collectively called “relevant circulars”), to transact the business set
out in the Notice calling the e-AGM. Members will be able to attend the e-AGM
through VC/ OAVM at https://emeetings.kfintech.com. The instructions for joining
the AGM will be provided in the Notice of the AGM. Members participating
through VC/ OAVM facility shall be reckoned for the purpose of quorum u/s 103
of the Companies Act, 2013.

In compliance with the relevant circulars, the Notice of the AGM along with
Annual Report for the financial year 2025-26 will be sent to all the members of the
Company whose email addresses are registered with the Company/ Depository
Participant(s). The aforesaid documents will also be available on the Company’s
website at https://dsfcl.com/ and on the websites of the Stock Exchanges, i.e., BSE
Limited and NSE Limited at https://www.bseindia.com and www.nseindia.com and
on the website of Company's Registrars and Transfer Agents, KFin Technologies
Ltd. (‘KFin Tech”) at https://evoting.kfintech.com/public/Downloads.aspx.

Members will have an opportunity to cast their vote(s) on the businesses as
set out in the Notice of the AGM through electronic voting system (“e-voting”).
The manner of voting remotely (“e-voting”) by members has been provided in
the Notice of the AGM which will be mailed to the shareholders in mid of June,
2026. The details will also be available on the website of the Company at https://
dsfcl.com/ and on the website of KFin Technologies Ltd. https://evoting.kfintech.
com/public/Downloads.aspx. Additionally, the Company is providing the facility of
voting through e-voting system during the AGM.

Member(s) who have not registered their email addresses with the Company
Registrar or Depository, are requested to register their email addresses for
obtaining Annual Report, Notice of the AGM and login details for e-voting and
joining the AGM along with detailed instructions.

Manner of registering/ updating email addresses:

a) Members holding shares in dematerialised mode, who have not registered/
updated their email addresses with their Depository Participants, are
requested to register/ update their email addresses by contacting their
respective Depository Participants.

b) Members may send an email request to compliance@dsfcl.com along with
the scanned copy of their request letter duly signed by the shareholder,
providing the email address, mobile number, self- attested copy of PAN and
Client Master copy in case shares are held in electronic form or copy of the
share certificate in case shares are held in physical form for Notice of the
AGM, the Annual Report of the Company for the financial year 2025-26 and
the e-voting instructions for ensuing AGM .

Members are requested to carefully read all the notes set out in the Notice of the
AGM and in particular, instructions for joining the AGM, manner of casting vote
through remote e-voting or through Insta Poll during the e-AGM.

For any query members may contact the Company at 011- 43207700/ E-Mail
ID: compliance@dsfcl.com or Company’s Registrar and Transfer Agents, M/s.
KFin Technologies Limited having their office at Selenium Building, Tower B,
Plot Nos. 31-32, Gachibowli, Financial District, Nanakramguda, Serilingampally
Mandal, Hyderabad - 500032. Contact details: Toll Free No.: 1800 309 4001
and Whatsapp No. (91) 9100094099 or send an email request at the email id:
einward.ris@kfintech.com.

For DCM Shriram Fine Chemicals Limited
Sd/-

(Kokila Arora)

Company Secretary & Compliance Officer
ACS 21670

Place: New Delhi
Date: 29.05.2026

Resarve Price Earnest Money Bid increase Diate & time of
(Rs.} Deposit (Rs.) Amount (Rs.) inspaction
Rs. Rs. Hs. 15.06. 2026
__IINNAN | LS | LOGONAM | HLMANIaZ0FN

For datailed termg and condifions of the sale, "Ie&5= refer 1o the link provided in Slate Bank of
India fha Secured Craditor’ Website waw.shi co.in Wtps:hank.sbi, hitps:isbi.co.infwebishi-
in-the-newslauction-noticesisarfzesi-and-others and hitps:feaanknet.com, or contact {0
MR. CHANDRAKUMAR DKAMBLE, CLOMob, Mo, 775551 566 &
MR. AMIT M SATHE, CO Mob. Mo 9834937001

3di-

Chandrakumar [ Kambda

Dete - 29052026 Authorised Offlcar
Place : Thane Etate Bank of India,

INFORMATION REGARDING 5™ ANNUAL GENERAL MEETING

€ SBI | STATE BANK OF INDIA

SARS Thane : 11897, Stressed Assats Recovery Branch, 95t Floor, Plot Mo, 8112, Circle Road b, 22,
Yiagk Indusinal Estate. Thane {West), 400604 E-mail: shi 11637 T ebi ooin
& SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES [Sea Provisio to rule B

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSETS UNDER THE
SECURITISATION AMD RECONSTRUCTION OF FINAMCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTERESTACT, 2002 READ WITH PROVISO TORULE 3{6]
OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002,

Wotice is hereby given to the public in general and in pasiciar o the Borower|s) and
Gugrantaris) hat the below described immaovabie property mongegedicharged ho the Secured
Craditor, the Physical possession of which has been taken by the Autharised Cificer of State
Bank Of fndia, {he Securad Cradior, will be sold an ™ As s Where 57, As 5 What 57 ard Whalever
thera 7 basis on 30.06.2026, for recovery of Rs. 22.52.378.66 (Rupess Twenly Two Lakhs
Minenty Twa Thousand Three Hundred Seventy Eight and Paise Sixty Six Only) as o0
06.01.2020 wilh further inferast incldental experses and costs there on due to the secured
sreditar from Mr. Rahul Hiraman Jadhay & Mrs, Aruna Rahul Jadhay.,

The reserve price will b= Rs, 19,00,000- (Rupees Ninteen Lakh only) and the eamest monay
depesiiwil be Rs. 1,90,0090.00 \Rupees One Lakh Ninenty Thousand only).

The infending bidders should make their own Independent nquines regarding encumbrances,
fitle of progerty put on auction and claims { rights 7 socaly [ builders dues affeciing the properfy
prior o sisbmitting thair bid. In fhes regards, e-auchion adverizement doas not canslitule and wil
nal ba daamed o constiduie any commitmanlof any representabion af the Bank

The Badders should gef themaeles registered on (hitpsMbaanknet.com) by providing reguisite
EYC documends and registration fee 25 per the practice follewed by Mis PSB Allisnce Private
Limitad wall hefore the auclion dats

Diate & Tirrer of pubbc E-Auction 30.06.2026 from 10.00AM to 4.00P8M with unlimited exlensons
clause of 10 minuies each

Appendiz -

Detall of Property

Flai Mo.7, 2nd floor Wing C, Pal Garden, Survey Mo 171k Gundge Road, Bahind Goad
Shephard Corvent Schaol, Po Kadat, Dest Raigad 410301 admaasuring 420 Sq.01 (Bullt uplin
{he rarne of Mr. Rahud Hiraman Jadhay & Mrs. Aruna Rahul Jadhay

Reserve Prica Earnest Money ‘Bid increase Date & time of
{Rsz.) Deposit (Rs.) Amount [Rs.) ] Inspection
Rs. Rs. Rs. 15.06.2026

15,00, 000.00 1,90,000.00 25,000.00 11.00AM to 2.00P M

For detgiled terms and conditions of the zale, please refer to the link provided in State Bank of
India the Secured Craditor Website waes sbi co.in hittps: Tbank.sbi, hitps:isbi.co.infwebizhi-
in-the-newsiauction-noticesisarizesi-and-others and hitps: baanknet.com, or contact fo
MR. CHANDRAKUMAR D KAMBLE, CLO Moh, No, TB75551566 &

MR, AMIT M SATHE, CO Mob.No 9824937001 Sdi-

i o6 No. 383433700 Chandrakumar D Kambia
Diate : 280052026 Authorised Dfficar
Place : Thane State Bank of India,

GOVERNMENT OF INDIA
MINISTRY OF FINANCE, DEPARTMENT OF FINANCIAL SERVICES,

DEBTS RECOVERY TRIBUNAL - 2, KARNATAKA
4th Floor, BSNL Building, Rajbhavan Road, Bangalore - 560 001.

iy

POLSON LTD

Reg. Office: Ambaghat Vishalgad,
Taluka ShahuWadi, Distrnict Kolhapur-415 101
CIN: L15203PN1938PLC0O02879
Tel. No: 22626437 [ 22626439

Email Id: compliance@polsonltd.com
Website: www.polsonitd.com

STATEMENT OF AUDITED FINANCIAL

RESULTS FOR THE QUARTER
AND FINANCIAL YEAR ENDED

MARCH 31, 2026

The Board of Directors of the Company, at its
Meeting held on Friday, May 29, 2026 have,
inter-alia approved the audited financial results
(standalone) of the Company, for the guarter and
financial year ended March 31, 2026.

The results, along with the Auditors’ Report thereon,
have been posted on the Company's website at
https:www.polsonltd.com/investor.ntm and on the
website of the stock exchange where the Company's
shares are listed i.e. at www.bseindia.com. Also, it
can be accessed by scanning the QR code.

For and on behalf of the Board of Directors of
Polson Limited

Sd/-
Amol Kapadia
Managing Director

DIN-01462032

Place : Mumbai
Date : May 29, 2026

Note: The above intimation is in accordance with
Regulation 33 read with Regulation 47(1) of the SEBI
(Listing Obligation & Disclosure Requirements)
Regulations, 2015.

NOTICE FOR SETTLING A SALE PROCLAMATION
(See Sections 25 to 28 of the Recovery of Debts and Bankrupicy Acl. 1936,
read with Rule 43 to 51 of the Il Schedule of the Income Tax Act. 1961)
RC No. /378 / 2023 IN O.A. / 1780 / 2019
Between ;
The Federal Bank Ltd.
Udupi Branch .. Certificate Holder Bank
Vis,
Sri. Joyce Karkada & Others
To,
(CH) The Federal Bank Ltd,
|tdizpi Branch. Mahalasa Towers,
Court Road, Udupi, Karnataka - 576101,

.. Certified Debtors

.. Certificate Holder [ Applicant
To,
(CD-1) 5r. Joyce Karkada Slo. Sri. William Augustine Karkada
Mo. 205, 2nd Floor, Srinivasa Enclave, Valakad, Udupi District - 576101.
Also At ; 5ri, Joyce Karkada, Proprietor Mis. Chef Joys Corner Office,
Al No. 418 A9 & A10, MGM Arcade, Vidyaratna Nagar,
Manipal. Udupi District, Karnataka - 576104
(CD-2) Sri. Selvinroy Karkada Slo. Sri. Joyce Karkada
Rep. by Power of Attornay Holder, Mr. Joyce Karkada
Riat Mo. 4, Parmanand Chawl, Subash Wadi, Vandrapada,
Ambarnath West, Thane - 421501.
Also At : Sri. Selvinroy Karkada Sio. Sri. Joyce Karkada
Permanent Address : R/at No. 205, 2nd Floor, Snnivasa Enclave,
Valakad, Udupi, Kamataka - 576101
(CD-3) Ms. Jacintha Rosaline Karkada Dio. Joyce Karkada
Riat Mo. 205, 2nd Floor, Srinivasa Enclave,
Valakad, Udupi Distnict, Kamataka - 576101

. Certificate Debtors

Whereas, in execution of Cerificate in RC/ATE/2023 IN OATE02019 drawn by the
Presiding Officer, DRT, Bangalore, the cerbfied Dablor is to pay a sum of Rs.
37,58,138.61 (Rupees Thirty Seven Lakhs Fifty Eight Thousand One Hundred
and Thirty Eight and Paisa Sixty One Only) along with interest penal mberast if any
rests from the date of apolication till the date of realization along with cost and fubure
interestiill the date of reasization n full, jointhy or severally from the Cerlified Dabior.
The Cutstanding Liabality as on 22.12.2025is Rs. 78,63,186.67 (Rupees Seventy
Eight Lakhs Sixty Three Thousand One Hundred Eighty Six and Paisa Sixty
Seven) as per affidavit ited by CHE Vida Doct. Mo, 20881/2025, Dated 23.12. 2025
Moreover, you have not paid the said amount; the undersigned has ordered the sale
of the under mentioned immovable properfies against the above-mentioned
affidawit fled by CHE. You all are heraby informed that the day on or after 15th day
from the date of service of this notice has been fixed from drawing up the
proclamation of sale and settling the terms thereof, you all are requested to bring to
the notice of the undersigned any encumbrances, charges, claims or iabdities
attaching to the said properties or any partion thereol

Property Owned By Defendant No.1 Mortgaged By
Defendant No. 1 Mr. Joycee Karkada
All that plece and parcel of the Residential Land. Measuring 4.37 Cents out of 6.75
Cenls with Bullding comprised in Sy.No. 1102C2P17, Situaled at 76, Badagabethu
Village, Volakadu Ward of Udupi Taluk, District Udupi and bounded on : East :
Portion of the same 5.0 West : Portion of the same 5.0, Nerth : Road and Portion
ofthe same 5.0. South ; Portion ofthe same 5.0,
Given under my hand and the seal of the Tribunal on 23.12.2025.

RECOVERY OFFICER - 2
DRT-2

PUBLIC NOTICE

Motice is hersby given that the share certificate(s) for the under mantionad
aquity sharas of GRASIM INDUSTRIES LIMITED has/have baan lost | misplacad /
stolen and Lam applying o e Company Tor issoes duplicate shade certificate|s)
Any personis) wiho nas | have a claim n respec of thie said aquity shares should
lodge the same with the Company at iis Corporate Office at GRASIM
INDUSTRIES LIMITED, Aditya Birla Centre, "A’ Wing, Znd Floor, 5. K. Ahire
Marg, Worli, Mumbai - 400030, Maharashira within 15 days from this date, else
the Company will procaed to issue duplicate certificate]s) Io the aforasaid hodder /
claimant without any furber infimation and ne further claim would be entarizinasd
fromm any parsonis),

Ealio N Marme of the Mo, of | Cortificate Distinctive Mo,

s shareholders Shares M. From To

i | MARNDER 400 | 3133571 | 451847801 | 451848200
MAHENDER CHELARAM

Mame of the Shareholder:
JANKI MAHENDER & MAHENDER CHELARAM

Placi: Mumbaas
Date: 30405/2026

© SB| | STATE BANK OF INDIA

EARB Thane ; 11607, Siressed Asspls Recovery Branch, 13t Flocr, Pit Mo A-112 Cirle Road Mo, 22
Waals Industrial Estate, Thane (West), 400604 E-mail: abi 11697 @shico in

Appendix - IV-A SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES [3ee Provisio

o e 3{bl1|

E-AUCTION SALE MOTICE FOR SALE OF IMMOVAEBLE ASSETS UNDER THE
SECURITISATION AND RECOMSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE 8(&)
OF THE SECURITY INTEREST [ENFORCEMEMNT) RULES, 2002,

Motice = hersby given io the pubdic in general Bnd i particular o the: Borrowens) and
Guaranicas) that the befow described immovable property mosigagedicharged fo the Secired
Credsorn, the Physical possession of which has besn taken by the Authorisad Officer of Siate
Bank Of India; the Secured Creditor, will b2 sold on * As iz Whera is”; As is What is” and Wiatever
there is” basis on 30.06.2026, for recovery of Rs. 22,17,726- [Rupees Twenty Two Lakh
Seventeen Lakh Seven Hundred Twenty Six Only) as on 11102020 with further interesi
incidantal expenses and cosls thera on due oy the secured craditor from M. Azim Nissar Shaikh
The rasenve prica will ba Rs. 26,00,000/- [Rupees Twenty Six Lakh only) and the eamasi
morey degositwill be Rs. 2,60,000.00 {Rupees Two Lakh Sixty Thousand cnly),

The intanding bidders should make their own independent inguirkes regarding encumbrancas,
Highe of property put on auction and claims / ighs | sociely ! builders duas afecting the proparty
prior b submitting thes bid. In this regards, e-auction advertsement does not constilute and will
ol be deerned boconstilube any commitment or amy reperasenlalion of the Bank,

TheBidders should get themsabves regisienad on (hips:baanknet.com) by providng requisite
kYC documents and regisiration fes as per the practice followed by M's PSE Afiance Privale
Limited wel bafore the auchion date.

Date & Time of peblic E-Auction 30.06. 2026 from 10.004M to 4.00PM wilh unlimiled extensions
dlause ol 10 minubas sach.

Detail of Property

Flat Mo, 2403, 24 th floar, © wing, Buiking Mo 3 Mhada Complex, Schemecode no, 263, Vilage
Biinj, C.T.5 Mo 3T6(P|35EF) Virar West-401303 sdmeasuring 30,88 square metariCarpet) in
the name of M. Azim Nessar Shaikh

Reserve Price Earnest Madey Bid incraase Date & time of
(R} Deposit (Rs.) Amount [Rs.) inspection
Rs. Rs. Rs. 15.06.2026

For detailed ferrns gnd condilions of the sala, please reler b the Ik provided i State Bank of
India the Securad Cracdor’ Websita winw,6bi co.n  hitps ibank.sbi, ttps:Vsbi.ca.iniwebisbi-
in-the-naws/auction-nofices/sarfaesi-and-others and https:i/baanknet.com, or contactio
MR. CHANDRAKUMAR D KAMBLE, CLO Mob. Mo. TET5551566 &

MR AMIT M SATHE, CO Mob.No 9834537001 Bl

Chandrakumar D Kambla
Authorised Officer
Place : Thane State Bank of India.

Dake ; F3,00, 2005

RECOVERY OFFICER
Authorised U/Section 156(1) of M.C.S Act 1960 And there under Rule 107 of M.C.S Rule 1961.

Attached : THE SHIVKRUPA SAHAKARI PATPEDHI LTD. Mumbai, 103, M U Chambers
1st Floor, Opposite Anupam Cinema, Goregaon East Mumbai 400 063.

FORM “Z”

[ See sub-rule (11)(d-1) of rule 107]
Possession Notice For Immovable Property

Whereas the undersigned being the Recovery officer of the SHIVKRUPA
SAHAKARI PATPEDHI LTD MUMBAI under the Maharashtra Co-operative
Societies rules,1961 issue a demand notice date 10.01.2023 calling upon the
judgment debtor

MR. PAWANKUMAR RAVINDRAKUMAR RAI, MR. RAVINDRAKUMAR LALIJI
RAI, MR. SAURBHKUMAR SANJAYKUMAR BHATT, MR. RAKESHKUMAR
VIJAYANAND PANDEY, MR. BRUBHUSHAN DRONACHARYA PANDEY to repay
the amount mentioned in the notice being Rs. 5,20,695/- (Rupees five lakh
twenty thousand six hundred ninety five Only) with date of receipt of the
said notice and the judgment debtor having failed to repay amount, the
undersigned has issue a notice for attachment date 26.05.2026 And attached
the property describe herein below.
The judgment debtor having failed to repay the amount, notice is hereby
given to the property described herein below in exercise of powers conferred
on him/her under rule 107 [11(d-1)] of the Maharashtra Co-operative
Societies Rules, 1961 on this 26 Day of MAY of the year 2026.
The judgment debtor in particulars and the public in general is hereby
cautioned not to deal with the property and any dealings with the property
will be subject to the charge of the Recover Officer, SHIVKRUPA SAHAKARI
PATPEDHI LTD., MUMBAI for an amount Rs. 5,20,695/- (Rupees five lakh
twenty thousand six hundred ninety five Only ) and interest thereon.
Description of the Immovable Property
Room No. 264/B, Opposite MSEB Colony, Indian Oil Road, Vasai (E),
Tal- Vasai, Dist- Palghar Pin 401 210. Area Sq. Ft.
Bounded :
On the North by
On the South by
On the East by
On the West by
MR. SANJAY H. BORADE
Recovery Officer
(Rule 107 of Maharashtra Co Op Soc.
Act 1960 Rule 1961)

Date : 26/05/2026
Place : PALGHAR

O SB| STATE BANK OF INDIA

SARE Thame | 11637, Stmssed Assals Recovery Branch, 15 Floor, Sol Mo, A8, Ginge Rioad o, 22
Wagle inchsinal Eslae, Thang [Wesh), 400604 E-mall; sbu &5 sk oo n
Appentix - IV-A SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES [See Prov

E-AUCTION SALE WNOTICE FOR SALE OF IMMOVABLE ASSETS UMDER T1-IE
SECURITISATION AND RECONSTRUCTION OF FIMANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVIS0O TO RULE 8(6)
OF THESECURITY INTEREST (EMFORCEMENT) RULES, 2002,

hodice is hareby given b3 dhe public n general and in pericular o the Bomower(s) and
Guarantor(s) that the befow described immavable propeny mortgagedicharged te the Secured
Creditar, the Physical possession of which has been laken by the Autharised Cfficer of State
Bank Of Indig, the Secured Credior, will be soid on ” As is Whera 57, Az is What i and Whatever
lhere i5° basis on 30.06. 2026, b recovery of Rs. 39,96, 142) [Rupess Thirty Mine Lakh Ninety
5t Thous.end One Hundred Forty Two Only) &5 on 29.05.2024 with further interest incidental
expanses and cosls thesa oo due o e secured creditor fram Mr. Om Mansing Duedushkar &
Mrs, Reshma Om Duduskar

The reserve price will be Bs. 56,00,000{- (Rupees Fifty Six Lakh anty) and the sarnsst monay
daposiledl ba Rs. 5,60,000.00 (Rupeas Five Lakh Sixty Thousand only).

The intending bidders shoukd make thair own Independant inquines reqarding ancumbrances,
litle of propery put on auchion end chaims | rights / seciely | builders dues affeciing the property
priar 10 submitting their bad. In thes regands, e-auction advertisement does not constitute and wil
it be deamed 1o constilule any commibment or any representalion of the Bank.

The Bidders shauld pei thamsalves registered on (https:ibaanknet.com) by providing reouisiéa
K¥C documents gnd registration fee as per the practice followad by Mis PSB Alliancs Private
Lirnited well bafore the auction date.

Diate & Tirma of pubbs E-Auction 30062026 from 10.00AM to 4.00PM with uniimitad exlensions
clausaof 10 minuies each

%10 ba rule BE

Detail of Property

Flat Mg 302, admeasuring about 485 Sg.F1, Builtup areaon the Third Fioor of the building SHIV
CHHAYAAPARTMENT Co-Cperafive Housing Saciety Lid, Standing an Plot Mo 232 inJuipada
{GE.S), Seclor-23, Sanpada noda, Navi Mumbai, Tal & Dist Thane-400705 in the name of Mr,
U Mansing Duduskar & Mrs. Bashma Om Duduskar

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PSIT INFRASTRUCTURE & SERVICES LIMITED
COFERATING IN FINANCE AND INVESTMENT OF SHARES & SECURITIES AT
Office No. 308, BZ8 Agarwal Centra, Near Malad Indusirial Estate, Kanchpada,
Malad West Mumbai 400064
iUinder sub-reguigtion (1) of regulstion 364 of the  Insosancy and Benkupicy Baard of India
ilnsokency Resciution Process for Corporale Parsons) Regulations, 2016)
5L RELEVANT PARTICULARS |
1. | Mame of the corporate debior aking with FEIT Infrastnacture & Senvices Limbed |
E.I'I.I'-I & CIN LLP Na CIM LT2SiiMHE1SE2PLC0ET 140 |
2. | Address of the regstered office Office Mo, 308, 528 Agarwal Cenire,
Mear Malad indusirial Eslale. Ranchaada,
Malsd Wesl I'ﬁ.lnﬂ.'a.i 40
| Pips wwew, puciyre. ga.in |
As-per the -’..n.lleu Financial statements of FY - |
A24-25 the corporale debdor does mat have
arty immovabl assets and'or fived assel,

The Corporate Deblor & inwhed in Lhe
business al Fingrce and Inesiment of Shares

LRL of weteile
4 | Details of prace where maganity of fixad
assaly are locatsd

3. | Ingtated capacly of main products’ geneces

arg] Sesunhes,
FEIT Infrastnocture & Serdces L & [sbed an
BEE Limfad (BSE)

6 | Cuardity and ke of i prochucsl Turrower al corporabe Deblor & a8 olknas
saracas soldd rendered i fest financial [R5 in Lakths]
year (apdiad) Particidars Fy 324-25 | FY 202329

Stardalone | 17.04 2071.682
Corzalidated :-

Currenlly tha corporale dablor holis inquotad
equlty shares as:its invanlomy

The Company does nol R &y Subsidary,
fssociate and Joink Wenbura az on CIRP dale
11as on e date of nsofenty Commencament|
8. | Furlher detak nduding st avaiishie Wy b obbared by sending an Emall &
Iewancial skalemants raih schedules) ol wo [:-Fiihljr_ﬂ,‘! !I:_:'HEH_'];.‘_EI_!;_L:-LH

yiars, ks of credlioes are avadable ol URL: | or

hbipa:ivwwen. pesinérasiruciure. oo.in
or

hitps kbl movin/en/claimelcisim-process
L FEiH 1982 PLEDET 148

May b= obtared by sending 8n Email ai-
peitinfra.cope@amail com

of

|_'|_‘.II-$__.'|I|'|I_H"I!'_‘|:;$I;I'.."'!ﬁﬁ.".ll,:'l,:rt! Al
15-06-2024 (Menday|

Z2-08-2024 (Morday)

Kumber of employsss! workmen

2 | Elghilly for resclulion applicanis wnder
section 2502)(n) of the Code = avelabie ai URL:

11| Lest date for raceipd of expression of inerest

1. | Diale of issue of provisional list of prospectes
raschillon applcants

Reserve Price Earnest Money Bid increase Date & time of 12| Lest date for submission of objectons to 27-06-2026 (Saturday)
[Rs.) Deposit [Rs) Amount [Rs.) inspection proviskngl st
Rs. Rs. Rs. 15.06. 2026 13.| Dale of issue of final ist of prospecive 01-07-2026 {Wednesday)
SE.00.000,00 5,60,000.00 1,00.000.00 11,0048 to 2.00PM raschifion epplcants

For detailad terms and candfons of the sale, please refer 1o the link provided in Slate Bank ol
India the Sacured Craditar’ Website werw sbico.in https:ibank.sbi, hitpsJishi.co.in'webisbi-
in-the-newslauction-noticesisarfassi-and-athers and hitps:fbaanknet.com, or cantact [
MR. CHANDRAKUMAR D KAMBLE, CLO Mob. No. TET5551568 &

ME. AMIT M SATHE, GO Mob.No. 9834937001 Sdi=
Chandrakumar D Kambila
Date ; 29.05.2026 Autharised Officer

Place : Thang State Bank of Indsa,

DATAMATICS GLOBAL SERVICES LIMITED

Regd, Off; Knawladge Cedtre, Plol Mo, 58, Sireed Mo, 17, MIDE, Andhed [E), Mumbal 400 033
Talz +81-Z2-6102 Q00012 | 1 CIN: L2200 H188TPLCO45 XI5
Wehsite: veew datamatics.com | Email: jreasions Bdatamalics.com

NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

MOTICE is hersby given ta the Members of Datamatics Global Senacas Limiled {"the Company™)
pursuant o pravisions.ol Sectian 108 and Section 110 of the Companies Acl, 2013, read wilh
Rule 20 and Aule &2 of the Companles (Management and Adminstration) Fules, 2014,
Genaral Circular Wo. (32025 dated Seplember 22, 2025 read with other relevant irculars
issuad by the Ministry of Corporate Affairs ("MCA Circulars"), Regulgtion 44 of tha Securties
ardd Exchangs Board of india (Lisleng Cbbgaltans and Desclosure Beguiraments) Regulations,
2015, ("BEBI Lisling Regulations®), Secretarial Standard - 2 issued by Instibute of Company
Secrataries of India and any other applicable laws, rules, circulars, nobfications and regulatons
{includimg any stafulory modificetionish ar ra-enactmant|s} thareof for the time being in forca
and ag amentad fram time (o ima). approval of tha Membess of tha Company is being saughi
fae the following Special Resalutons by way of Postal Ballat ealy through remole e-vabing
process [“remole e-veling”]

r. Mo, Description of Resclution Type of Resolution
1 Appointmien! of Mr. Hifesh Gajaria [DIM: 10044310} | Special Resolution
a5 & Mon-Executlve Independent Diractor of the
Company.
. Appointment of Mr. Mavail Singh (DIN: 004248750 | Special Resplution
as g Non-Executive Independent Direator b the
Company:

In accordance with applicable laws, the Company has compiatad the dispaich of the Posial
Ballcf Mabca, by electronic means paly 1o thasa mambars whase names apoeared in tha Ragistar
ol Mambers/Lisl of Benelical Ownedt and whasa a-mad ids are regesiérad with tha Company!
Regiztrar and Transfer Agert’ Depositery PartcipantDeposion as on bay 22, 2028 {"Cut-off
gata"]. The Company has completed the dispaich of the Nofice on May 29, 205

Pursuant to MCA Circtars, Members can vole only thiough the remole e-voding process. The
voling rights.of Members shall ba-reckoned on the basis of the equity shares of 1he Company
h=2ld by tham as on the Cut-off date Le, May 22, 2026, Only those Members whose names are
recordad in the Register of Mambers of tha Company or i the Ragistar of Benelical Owners
maintained by the Depositories as on Cul-of date will be anlithed o cas! heir voles by mmole
g-voting

The Postal Ballol Notice is #iso available on the Compary's wabsite wew' dalamatics com, websile
of exchanges Le. www.besindis.com and wew.nseindia gom and also on The Mational Securflies
Deposiorny Limited's. {"MS0L") website www . evaiing nsdl com.

The Company has argaged servces of NSDL for the punpese of prowiding e-voling decslity. The
|:—'.n:|||n;| an-lln' will ba available during the fﬂ”ﬁ-‘.’ﬂl‘lj penod

[EVEN {E-Voling Eveni Number) 135467
Friday, May 22, 2026

Lul-olf date for eligibility 10 vote
wommancament of a-voling pﬂrltll:l 03,00 AM. 15T on Saturday, May 30, 2026

T P

‘Conclusion of e-woling period 05.00 PM. 15T an Sunday, June 26, 2026

The a-vabng:shall nol be allvwed alter 05.00 P.M. IST on Sunday, June 28, 2028 Please nole
thet once wois on @ resolidion is cest tha Member will nof be gbie fo change & subiseguanily
For voting procass, please refer "Noles® section of the Postal Ballod Matice.

In case of any quenas of grievanses refating to e-voding You may rafer jo the Frequenily Asked
Cuestions (FACQE] for Shareholders &nd a-voding usar manugt for Shareholders avadable at the
oawiioad section of hilpsyiwes esvobingnzdlcom ar sand & request- 1o Mr. Amil Vishal, Daputy
Vica Prasidant NSOL, 4th Floor. & 'Wing, Trade weeld, Kasrala Hits Compound, Sanapati Bapat
Marg, Lower Pared, MumbaHL00013, India, Email at - gvoting & redl com or call at 022 - 4886 F00

Medmbars whi hava nol registared thalf a-mail addnesses are reguasted 1o ragislar (he samea
with the deposiony throwgh Deposiory Pasdicipants. Members holding shares in physical form
gnd who have nod yet registared their e-mail pddresses are requested to registar the samea
with tha Company by sending an e-mai fo Company's Rapgistrar and Share Transfer Agent
'Datamatics Buginess Solutions Limiled' al invasiorsneernyd dalamalicshpm.com or thiy
may alsp write to the Company 81 mvesiors @datamatics com. Thereafter, the Company
would endeawer osand the Postal Ballot Netice {0 such sharehalders 1o enable tham o cast
their vate throwgh e-valag

The Compeny has appointed Mr. Swapnee! Patel (Membership Mao: A4110600F ko, 15628)
Praclicing Company Secrétary and Parner of Shah Patel & Associalas, as the scrulimizar for
carducling 1he Postal Ballal ¢ a-voling. prodess in lair and transgaren! mannar,

The resufl of the ewoling by Postal Ballot will ba daclared within 2 working days from the
closure of e-voling al the Ragisterad Ollice af tha Comgpany and will be displayved on the
Gﬂl'l'll}ﬁr'ly'ﬁ wibsite al (itpe i dalamalics o), and ks b communicaled 1o Btock

Exchanges.
For Datamatics Global Services Limifed

Sdv-

Divya Kumat

Date: : May 20, 32026 President, Chiel Legal Officer & Company Secretary
Place: Mumbai Membership No: 4611

14, | Gate of msus of nformaton memorendum,
ayziuation malex end request for resoiuton
plans to prospective resaltion applcants |
15.) Last date far submission of rasohdion plans | 31-07-2028 {Friday) |
16| Process emal id 1o sabend Espeagsion of Inlenest) psilin]ra. copifamal com |
b 8

CA RAINEESH KUMAR AGGARWAL

Resolulion Professoral.of

PEAT Infrastructune & Senices Limbad

Reg Mo IBBNIRA001IP-POOEEE201T- 20100114483

C460, 3rd Floor, C-Block Commurity Canlre, Jarak Cinema
Complas, Jansk Pur

Mew Deli, kationel Capial Temitory of Dahi | 110058

AFA Vabd upto - 307 June, 2007

0-07-2026 (Wednescay)

Ciata: 300052026
Place: Mumbal

Emal: psitinéra.cig mall.com

tael d6 Canara Bank

£ N i T AL, ol i Urdariaey

MUMBAI VILE PARLE EAST (224)
Post Box No. 6869, Durga Niwas, 88 Nehru Road Ville Parle East, Mumbai
400057, Email-cb0224@canarabank.com, Mobile No. 8655955264

POSSESSION NOTICE [SECTION 13(4)]

Whereas:

The undersigned being the Authorised Officer of the Canara Bank under Securitisation
And Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (Act 54 of 2002) (hereinafter referred to as “the Act”) and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules 2002, issued a Demand Notice dated 24.02.2026 calling upon
the borrower M/s Globson Engineering, a partnership firm of 1.Shri. Arun Nivrutti
Suryavanshi S/o Shri Nivrutti Suryavanshi (Partner and Joint Property Owner),
2.Shri. Yashwant Nivrutti Suryavanshi S/o Shri Nivrutti Suryavanshi (Partner
and Guarantor), 3.Smt. Megha Arun Suryavanshi W/o Arun Suryavanshi
(Partner and Joint Property Owner) and M/s United Enterprises, a partnership
firm 1.Shri Naresh Amrutlal Patel S/o Amrutlal Patel (Partner and Guarantor),
2.Shri Arun Nivrutti Suryavanshi S/o Shri. Nivrutti Suryavanshi (Partner and
Joint Property Owner), 3.Smt. Megha Arun Suryavanshi W/o Arun Suryavanshi
(Partner and Joint Property Owner)) to repay the amount mentioned in the notice
being Rs.27,85,407.06 (Rupees Twenty Seven Lakh Eighty Five Thousand Four
Hundred Seven and Six Paise Only) as on date 23.02.2026 and Rs.33,21,137.75
(Rupees Thirty Three Lakh Twenty One Thousand One Hundred Thirty Seven
and Seventy Five Paise Only) as on date 23.02.2026 within 60 days from the date of
receipt of the said notice.

The borrowers and guarantors having failed to repay the amount, notice is hereby
given to the borrowers & guarantors and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers
conferred on him / her under section 13 (4) of the said Act, read with Rule 8 & 9 of the
said Rule on this 26th day of May of the year 2026.

The borrowers and guarantors in particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of Canara Bank for an amount of Rs.28,85,872.56 (Rupees
Twenty Eight Lakh Eighty Five Thousand Eight Hundred Seventy Two and Fifty
Six Paise Only) as on date 21.05.2026 and Rs.34,14,965.14(Rupees Thirty Four
Lakh Fourteen Thousand Nine Hundred Sixty Five and Fourteen Paise Only) as
on date 21.05.2026 and interest thereon.

The borrower’s and guarantors attention is invited to the provisions of Section 13 (8) of
the Act, inrespect of time available, to redeem the secured assets.

Description of the Inmovable Property

All that part and parcel of Residential Flat No. A-13 admeasuring 650 Sq.Fts. Built up
area (including Terrace) or thereabouts in the Society’s building known as “M/s
KALPARATNA CO-OPERATIVE HOUSING SOCIETY LTD.” Situated at on Plot No.7,
Sector-8, Airoli, Navi Mumbai, Taluka Thane, District Thane, Registration District
Thane and Registration Sub-District Vashi/Thane 400708. Standing in the name of
Shri Arun Nivrutti Suryavanshi (Joint Property Owner), Smt. Megha Arun
Suryavanshi (Joint Property Owner)

Bounded as follows:

On ortowards North: By PlotNo.6,

On ortowards South: By PlotNo.8,

Onortowards East: By 20.00 Mtrs. Wide Road,

On ortowards West: By Plot No.12,

CERSAIAsset|D 200015886683

CERSAI Security 1d 400015921746

Date : 26.05.2026 Sd/-
PLACE:Mumbai SHAILENDRA KUMAR CHOUDHARY
Authorized Officer (AGM)

Canara Bank

epaper.financiaiexpress.-mn‘. .
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PUBLIC NOTICE

i werdin ©

Notice is hereby givento the public atlarge that my clients are negotiating to Purchase a Flat No.

feTeh: RR.04.30%%

SITRAT: 030%¥C0%

o1 3ncg=RA fa.

Aieuiga wrfer: soy-yog, Fad gefeeaa gwee, FAT! aIe AT, TR el (W), GaS IR, FeRTE 800093, IR
W L51900MH1992PLC067013
e +R9R2EEE00RE Y/ €, T + 932 & E0UR Vo, Ta: csabanggroup.com, d: www.banggroup.com.

3% W=l 2038 USH Haetean o AT faarrardsan Tardsr 3ot wek o snfeies fAehtetien Saw.
(%. ATEHE WRY AR ficsarelia ST a7 )

ﬁ‘ﬂ?ﬂmﬁa A-102 On 1st Floor in the building known as “MEHUL PALACE 'A' CO-0P. HSG. SOC. LTD.”, THE GAE&H&%MHM@!&O&& LIMITED B St
Y. S.V.P ROAD, BORIVALI (WEST), MUMBAI: 400103, (hereinafter referred to as “THE SAID REGD. OFFICE: 2/2 New Sion CHS, Swami Vallabhdas Marg, Road No 24, TR TqFd HIUAATST ITHIT
d e = — FLAT”) from MRS.ROOPA KALPESH SANGHVI. Sindhi Colony, Sion West, Mumbai 400 022. g st She i s
a‘w W j‘:é i HT EW'S; B Wage;i ;"? Whereas M/S. MEHUL ENTERPRISES had sold the Flat No. 102 on 1st Floor, A- wing inthe Extract of the Statement of Audited Financial Results for the quarter ended 31st March 2026 bl msﬁ!:ﬁé !aamwlr Wﬁ i
i (), w3 2 9 3, o frmdies|  |PUINg known as “MEHUL PALACE”, situated at S.\.P ROAD, BORIVALI (WEST), MUMBA QuarterfQuarter(Quarter{ Year _ e s o e
iﬁmrzﬁs @ﬁ?\_ﬂ' it 5 oa. s Tt i o (| |400103, ie. above said “THE SAID FLAT” to MR. KALPESH R. SANGHVI AND MRS. RUPAK. | || St Particulars Ended | Ended | Ended | Ended s mions (o) ﬁa%“_‘i‘fjf‘j;‘“ FT,
ot sitT S @ fr o v ot wrere| | SANGHVI vide an Agreement For Sale dated 6th day of May, 2000 registered under document | | | N°- 31.03.2026 31.12.2025]31.03.2025/31.03.2026 B A _'
m 3ma T 9Ts, AT AT I A ST, T No. PBBJ 18182000 dated 08-05-2000. Audited | Unaudited] Audited | Audited (el 7 Wﬁmﬁé o sﬁmﬁﬁw(a?rﬁiz m
3-11\_rﬁ7r|'é'l? TS wmuo/— & o vrerd waram| | Whereas MR. KALPESH R. SANGHVI died intestate on 28-08-2025 leaving behind him two living 1| Total Income from Operations B B B _ 3w ) RORE = 3|T(2) )
gl fefiFdia FoX 208 T 220 ITYA T legal heirs viz.,1) his wife MRS. ROOPA KALPESH SANGHVI and 2) his son MR. RUSHABH 2 [ Net Profit /(Loss) for the period before Tax (968) 9 (112) (945) 31 oo
%_ 29: enaﬁo“r W yz'ﬁﬁj—cﬁ—gq'QQ STET 3T, . W oI KALPESH SANGI_-IVI for his 50% undivided shares in the .ahnye said “THE SAID FLAT”. 3 | Net Profit /(Loss) for the period after Tax (968) ol (12| (945) . wafera queic
913, ¥ ffe 2 0 / ot/ 2022 I5fl Fere ames| | Whereas on demise of LATE MR. KALPESH R. SANGHVI, his wife MRS. ROOPA KALPESH 4 | Equity Share Capital 200 200 200 200 4. | /e /o . g Hiite diew S gpreR i wfedtd fafite
?j DIGIAD él gaa ST T 2 . et T IR 9IS (), SANGHVI had applied to the society to transfer the 50% undivided shares of her husband of 5 | Reserves (excluding Revaluation Reserve as HH T ;ﬁw L72900MH1982PLC027146
E?.’%U?TI% 2. 1. gF® W I8 (o) I 3. AT “THE SAID FLAT” in her name and after compliances of all the formalities society had ) : 2. | et o oc. et i,
SUELEE H |eora e 91 ([@om) € Freen 3 awm| | transferred 50% undivided shares of the deceased member of the said Flat in the name of shownin the Balance Sheet of previous year) o i 3;11,; o S, T, TS
ETTSRYT AT gdlel [|smea. e safafea wwe e 9 @1 | MRS. ROOPAKALPESH SANGHVI dated 18-10-2025 as per share certificate. 6 | Earnings Per Share of Rs 10/- each (9fFm), 7 - oo oty
S FUEl FEASRR awE Teed @ .| | Where there are no any legal documents have been executed by the legal heirs of LATE MR. (after Extraordinary items) itos: - -
: ; X . ttps://www.psitinfrastructure.co.
FROITA 3T 3TR. BTEt A |otres et Rﬂi? Frarer m;ﬁﬁ‘ﬁ'ﬁaﬁ KALPESH R. SANGHVI. And then they have executed a Release Deed dated 11-05-2026 to (a) Basic (48) - @ @) i Wm ﬁ;:angw — P
%mq;ﬁ' -ﬂgg a-é} @ﬂ;-m- e HErars e FS . regularized the membership of MRS. ROOPA KALPESH SANGHVI, where MR. RUSHABH (b) Diluted (48) - (6) (47) o[RS I RORY -4 HRATHA i fol
T fHeshed iy IO AT a1 weEn| | KALPESH SANGHVI has released all his legal heirship rights in his father's 50 % undivided Notes: S fomn o v 3 5ma Ei‘M[ T; SR B S
o At §'€fET'|T FCH Bl [Foredt s, s, G| | shares of the above said “THE SAID FLAT” to his mother MRS. ROOPA KALPESH SANGHVI| | (1) The above is an extract ofthe detailed format of Quarterly Financial Resis filed with the _ 3/ -
ﬂ_ ;ra_ m AT AT gedEl  ArdE ufism and thus she became 100% owner of the above said “THE SAID FLAT” and said Release Deed Stock Exchange under Regulation 33 of the SEBI (Listing and Other Disclosure Y. | g Seare /Farh wfyd war a?f‘iﬁz U] & BT ST 3T 9 Hegfdisrean
3T Ucel EI§ m 9% (dAren feamia od = = is registered on 11-05-2026 under document no. MBI23-9465-2026 Requirements) Regulations, 2015. The full format of the Quarterly Financial Results are TAUIhTeAT SR T 3TEd.
. FIET qUeTafEd 9T T, ; 3T g N . - . . PN available on the Stock Exchange website (www.bseindia.com) and the Company's website .
m?efmj anaa“r IR a@ﬁz%ﬁ:@-\lﬁ St 31 All Persons, Banks or Financial Institution having any claim/objection with regards to the above (gaekwarmills1928@gmail.com) iew S R 3 afedw fafies @
o BTt ;\]{g afeer, o T, 75| | eferred Flat No. A-102 on 1t Floor, “THE SAID FLAT” by way of legal heirship, ownership, For and on behalf of board of directors of “frwd fafiee (sfwee) 39 gioeg .
RLiasbC ER 'S THH, T &9, B AGH — €220 R, | mortgage, lien, tenancy or otherwise howsoever or any part thereof are hereby required to give THE GAEKWAR MILLS LIMITED & | fecha astdier g seeh/dar Hiie FoHE IeE -
. TS T AT, ST=T THT FHIOT=TET g / TS
FYTieer gqg-[q-ﬁ%—ﬁ R R intimation thereof alongwith documentary evidence in support thereof within 15 days from the Place : Mumbai Sd/- afamr 7 7o (%. wTE)
rrear A g S STSOT s org| | dateof Publication hereof either by hand delivery against proper written acknowledgmentofthe | | 5 g vl 00 ¢ ___ShwetaShah e T e e
Sfed veled! g gifder T e ey e | | undersigned or by Registered Post AD. only to MRS. MANISHA M. KOTHARI ADVOCATE, ; ¥ (Wholetime Director & CEO) (DIN: 03287393) NN SN
RBTAT aﬁm soofET AR TR S s 70{1, K I._Accolade, TPS-IIl, 6th Road, Santgcruz (East), M.umbai: 400 055. In default of all such - p— vo.07 ovt.on
et e e s e claims it shall be deemed to have been waived and my client may proceed for the purchase of ‘%m ‘ﬁZFr ‘l}ﬁﬁi’l‘r ‘%ﬁ%—g - .
@ﬁm, A %ﬁﬁ TeddR a—gg 30/ 04,3038 the abobve referred “THE SAID FLAT” on the basis of the title of above said Flat free frorsnd:;ll Aiquitepa srater: 303, i fafeen, sgef T, Hifgaei—gd, rgurapm— %_ ~ -
a3 3 T _— encumbrances. - &g - ¥oog0? ST
gefauamy aimaTes . /—| | Place: Mumbai. MRS. MANISHA M. KOTHARI , . T N uRh I
P MR, ofE. RO A | pate: 30-05-2026 Advocate High Court 3¢ WTEL, 2036 Tl Ao fomTe anfon auie eeiier el feme Foma fmRER S S e,
: et 9 HYw Jem .
(FT= )
Z et Bl wTfret Hoeret . | T /R e % (gTese v femiprgam)
aasftet femet Eilsi Gl ad ¢. | g3mueEt suetey € aufean sifow sueed | psitinfra.cirp@gmail.com a1 https://
31-03-2026 | 31-03-2026 | 31-03-2025 o sreaTeTETad (SregerEE) T@ia www.psitinfrascture.co.in = https:/
FHHIA v Tt 3 (freares) 5139.04 23201.10 16,822.35 quefiet, eFeRIe g T agsier ibbi.gov.in/en/claims/claim-process
sft #ifzar siaRee fafids e | s | e | wom Lsg it 1 e
SFTETETeR S /foRan srrem aeffa, R. |@fd=a s=dg v (R) (TF) Jiaia 309 | psitinfra.cirp@gmail.com a1 hitps:/www.
Freuispa wrafer: ¢34, Hifedeat fafedn, gaa weien, <f. ot Swic Te, awedl, Gag-¥000%¢, HEWTE. s T el M ST e e o | piinascurecoin ¥4 -4 T T ¥
Tt . - - . - Freaefidie Ha Fodes T / (dre -
SRS hrafed: THHI-], Tl 283, AITS-R08 308 (I JeH). GLEaHT: 0230-6243000, T T e e () 1406 | 3461 | 61763 e a—— T —
HIATATA: TARR Y 0 oTATALRRRUTTAH L2408, W%ﬁwwﬁ:’mmﬁmﬁ 22, | weifer gua s A gEh @ 23.0%.30%%, (M)
i — i ; i . iqi AT T/ (drer) (F) S s 14.06 344,61 617.63 Foarh i
§-wer: compl|a;ceoff|cer@zeemed|a.com, JmaTse: Wwww.zeemedia.in i o (RS o vt ) — — P
3%.03.203E TS AT aq ferATET (Q4) arTfor ferfrar arsienftarsan arfies aremafifea wwre = T o e 3469.66 | 3469.66 | 2.340.00 Fereh i i
l!c':ﬁlaa |éﬁi|€|ﬁ'l5€ﬁ'q’i’€|’|‘3]3'a|ﬁ et feft (amfiet ot dresiara qefeeargan %3 | vratferd o0 srterr sifam gt 02.06.303% (JFAR)
. . TR Tt fe ameg) ¢ 11633.77 11633.77 9,219.63 S oA A
3%.03.30& TS Tuctean =qd faumdt (Q4) smftr fexfir auferfarean o= srer@miifaa tshia 9 wshira focfir fsd (fofi e e .| 378 GRS, G| ot o203 (3T)
frod) oiEmaferr @i gEeis el 3TTRd ST RETE Sheft AR ST 2904208 USH AT cATSAT T GG | || Zrveraied w2 1o ) e T s i
x . T x 0.04 1.34 2.78
U HaTeish WM T "=raT faeft TR, e o0d Tad s . | e s wg w sifm aE | 3%.06.20%% (@0
Taifed gaie sTgaTeEg facia frshd oo Jemmgeat https://admin.zeemedia.in/storage/Financial-Results/| | &= aﬁamaw%ﬁwmsﬁmﬁwmﬁw 2ot = o sw;ga 4% | shoma ey Foarerdien s §-in smerd: | psitinfra.cirp@gmail.com
maw%ﬁ%@a@a%ﬁa ﬁqé arfies R T ORISR THAT=T Tsh /T _
2025-26/Audited_Financial_Results_Q4_FY_2025-2026.pdf = fomper diee el 3TTaa ST TR IS Tohd BEA | | e ) e s Fmreran st 7551 o wmsiorem S (e 7o) 39ere mmwmﬁ/
qrgdT AdTd. R - ey ST SRR S Afa fafie 3
e it fafesag 3 Ffr
w@/ - feufieRtr . : ' - o, 3 T Hwel, W sih HEF e,
. ) Wuv@a‘r 7% : 30.04.303% mﬁaﬂmmwwﬁv—vﬁ
g:ﬁ‘ tﬁ'ﬁc',‘ql a;rq'ﬁ'yﬂ %ﬁmﬁﬂ'[ ﬁ%mvrgaé g ATIOT AUk Hereres | | faehmor : g T T 8 feeefi- 2200ue.
ﬁ/— feqieR: 29-o04—30%E FIATITA: 00334 3UE $Ue « psitinfra.cirp@gmail.com TR el - 30 S, 02 W
few om wi
foepmor: FrTET SRR e — o it geg fodia it

Innovation in every byte

PIARE SIS R :
Aleuiipd FRITE: 8Ro/8¢/8RR, U-fdv, TaATHRITA, del JUIA 2,
Sdlel URTUIE BRITe QSTRl, IS halice ], APl 3itEfh adiad, ol (UfFd) - Yoogow

L74110MH2013PLC248874

GREA: 0RR-§98¢ R900; FHA: cs@npstx.com; JERATEE: www.npstx.com

2l

Bl 31, 093 AN Berd 990, 902 MM Yo¢ AW HY (AU T YART) foroidd, 098 Feher forra
R0 T R, HRAN HUell AR IR SR} PBelel JIAIRYT RIS AR Heidb (TATH-R), HRA Tlegeht a
faferarer Fise (JTaEal defel T Yheliahe ol 3aeehan) folkldl, 094 JRFE T0L SRATE AT ARGSIGAR, ad et
PIEIE BRI JIRON fhar gadaderis, <. fao Har o1 (Stemue: vso33¢R) A bueia Fads Jdwers
FEUL feraall HRUATATC! dell SMUC Jed! FS! UREd dcegR (Heh Rale 3-@lfcugR) faey exrare awurd

AP 38 81 9y AR UReel doie Iaell &efich JBAR, 98 H 08 A ofFg BV 3Nl 378.

e v
ol Hoeral gt Weferel a9 Woea et Htfelel af
39.03.202§]39.92.2034 [ 39.03.03% | 39.03.2025 ] 39.03.202€ | 39.03.20%¢ | 39.92.203Y4 [ 39.03.202¢ | 39.03.202% [ 39.03.203¢
R | SerEaRRE | seraRfde | aemRfi | oemRfia | oemRfie | sremaRfie | seraoRfie | oemRfia | demRfia
IRICHII TqUT eIt y,C08.¢|  4R84.50| 8,82%.00| 22,859.9% 98,249.00 Y4,ccY8o| y_Rg0.00| ¥,¢cy.95| 29,4%0.82] 98,900.90
aRyd freges 1 / (der)
(BTaTeTeHep ST SRATETRYT aTefigef) 300,50 ¢.8Y Q.36 498.99 | (389.4%) 3¢0.90 84,03 99¢.4% £43.68 | (3%¢.48)
FRyd eaes T / (<) (Srarere
@ 31T SRATEIRYT SR 208.2% 20.¢8 22636 38433 (389.4%) 290.02 4.90 960¢.4€ 305.53 |  (3%¢.4%)
IRUHTA Fredes T / (den)
(SFeeTeHe 31T SFRATERY SefieR ) 24043 €03 220,88 8yg.08 | (988.¢3) 49.y 2333 902,02 4955 | (296.23)
TR AT ST 30.50 - (8.86) 30.50 (8.86) 30.02 - (8.93) 36.02 (8.93)
TR HARTATAE ST (FRGHTT
T/ (TTeT) ST T SR
AT I AT FH) 2¢C.93 €.03 294.49 $%9.63 |  (R08.9%) 2¢R.40 2383 9C.E% §323¢] (R93Y)
TR igqet (TR J3R T, 90/~
qeft 7w ) 9,346.00| 9,34§.00| 9,348.00| 9,34g.00| 9,34§.00[ 9,34g.00| 9,34yg00| 9,348.00| 9,348.00| 9,34€.00
g Fe (Aiter e
ARdAR YF{caia Rdia
et ) €,8%3.3% | §409.8¢ 9,8¢5.30|  ,34%.0%
TR AR S (T o A3rh)
(5. 7e7)
(1) ot 9.0y 0.04 9.63 3.34 (a.89) 9.¢§ 0.9¢ .20 9.3% £0)
() o= 9.4 0.04 .83 3.34 (9.39) 9.¢5 0.9¢ 9.20 .38 (9.50)
&9
) R et eraTaiET AR GARIaeE dret SR, TdTeld HEd™ caTeT 2] J, 03¢ Iolt SHTetedT HEferd T T AR foelt oire.
R) Rt HepTel & U BT, 2093 T Hed 933 I NIRRT detedt duet (TR oRaT A5) BRI, 2094 (I3 TCH) 1T AR 3RTciedT Hafudd SR AATII ot Ygdh 9

ERUITTAR TR PRI 3MTel 37T,
e el GETd ST, ﬁﬂﬁﬁm&w/mﬁmﬁﬂwﬁawﬁﬁamﬁmﬁm/mwmm

et ST &1 wet (AR siffeerie afe fevaraior RerRicH) Wie, 209Y T1 W 33 3iid Teih (avaamed SRad deicdl e faeriean quefierR =i t@
T 3. e FepTerar wquf 91 wefer Caeiorea dawmeed Www.nseindia.com, www.bseindia.com anftr defrear Jawmge www.banggroup.com @&
U 3R,

7 3egveiie fafresandt

W - fyowaTer §1

fispror : g 37eTeT NN ATATIR T FaATeHDh

ftid : 33 ¥ 2028 (S3mIT: 00993203)
SITER AT

AGR ST GErT SvaTe AT Y, st el
WFRYER A AT AYRITR S 8. T6.
T HAL., T G . /9408, Y
TR, . T, AP A, D€, 98 - 33 T
RIS ST Y RV Belel T STV 35.
¥3 TG B, Yo/- TATN oY AT 37, P, 99 T
29Y ATl 7 T T ST / SR INTe. fe
T o, AR amReR AW S ) A

=7/ =k 1 fefae=
'S5 N TE=L Tedor

(WFHaTITT . Torg 4R R0TATA9R By HiraitooyyyR)

Aievfiga FrIfe: T $IC, TER VTR, . T 93ic s, aRa], G935, FERTY, TRA-800030.

RA.:022-28R9%46R, F-Aw:standardbatteries_123@yahoo.co.in,
gqarge:-www.standardbatteries.co.in

39 Of, 03¢ ASit Fuoiedr foaTe) g aufaRar eramReia faxita eyt srgarer

(.o, St afaRRes )

WY A AT gu/03/30%3 AST Had M|
YT A wo% TG HIA ARIereAT A
EEAROT FROATEIS! A SR T 3
FROTR 3TTE T ITaTeId AT aREHT ATedehd|
feciet 3T, ATeTad HIvTHT HIE giehd / g
I @ TeR AT ufg e
qrREugE gy fgaErer s @ fgcen
TR Fesdrd. WeR g fquEe gehd A
ST T FeTeT TeT-e At uo% |
AT SfRIeATeaT Td &I el

o, e wra (i)
03, TEAYT Tl e,
A1 e (), BT -¥0g 30y

T T RSTIHRAT Sds 3Rt AIeR el - -
TR T T P} PIET B ST fohar . m qjq?-gfr q;g::gﬁ
TETOT SR &1 ACKT eSSy 9% o 3 TRy
Wé?l e “Wi Wig “ﬁﬁ;ﬁg . 39.033% | 39.03.3% | 39.03.34
e SUREAR Sedae qdier o g | | 9 | PRITSTI TRor Seue (fredqes) 3.80 90.93 0.39
ST T SATVIOHTeR G229 e UaTer e, 2. | TreEtheRar s T/ (der)
R 30-04-203¢ i (TR, aTgIeHe ST/ fobar ey Aemor arayd) (93.39) (8%.€0) (98.3¢)
T 0 33 el | aﬂugfaﬂ?ﬂa%ﬁasﬁwﬁmw/(am) .
magwmmmw (3margreTes 3nfor/ fihar fadhy ATerRoT SreFeR) (93.3%) (8R.€0) (98.3¢)
e _total | ¢ Cremers o s o i) (238)|  (weo)| (w30
AT I ATERIT FTEHAR 93.38 ¥R €0 98.3¢
‘_’"@T A 4. | PEELBRAT TGHU FdHY S (PTAELBRAT TP
T e AR Fof v A SiTe A e T/ (e (@RIaR) ST SR Py Seuet (FRRR)) (9338) | (83%0) (398.3¢)
37<iiet oft, T genia e, § TefHa 3. 208, -
e o), g e, uRu . P e o |5 | ST HISGO ‘ 49.99 49.99 49.09
o, Al ot @, e, &, @ f,| | o W(sq.o&?%ﬁwwmm
fEfgfos TR, uigtEE sEe, et Cucx)) $%.90 R3.00
iﬁ)&ﬁiﬁrjﬁm;ﬁm FHE .| S R (%.9/ - ﬂ‘ﬁiﬁ)(@?ﬁﬂ a )
Tt R S R S, 31 7% (%.) (0¢) (0]¢g) (0¢)
T weE & W e A ad 9. it (%.) (02e) | (08¢g) (02¢)
o, gt e W 7 o7 s, SgEhen| [Fog

) It (fofeeT siifecsieT 3ive fSaaR RPERECH) YB3 2094 =1 oM 33 37 ¥l (araaog
AR HRUITT 3MSet A1Tes /o Al freeufa afiemR Tads SarT ok, 3R /arffes
ot frsapufa dqul w7 Sl Tavgeiorean onfor gfeaes deean deargear Susey g, (http://

www.bseindia.com / and http://www.standardbatteries.co.in)

Q) freaw Fwi/drer, T wddy Iae fhar o SR maes il arft aradis uMe | Andie

ICHTHD Tl HEY VAT AT TR,

3) #- SarerHe STfT/fhar Iy YRV 919 BIY oG AN $8-T09 F1IW/TeE R W @

dIcrAl Agdiald oISl RO IS 341%?[

f3epT0T: BreTepTaT
fasia: 2% W, 0%

JEITele HSTedT aaiie g HiRar

TS 9R

eiccd

ST 0903%9%¢

BIURC AR FACRI(TIRT) Alelt TR Belcal ATATENRYT URTIb shdice 98/020 Edlics ¢ B 2020, 9/2020
fGeTics 93 TIUE 2020 TN IR JdfId TRUABHE (TR UBHIARE UHAAT URWIG FaUf Jalied), ddle uRusdw
HaAlB 03[0 &l 2 TLER R0 AT Fge! TFHe, TR AR TR Al IRTIF d FAT FHRIS, forre @
faferrar (i PemEl BRIk JuRo fhar gadadeig) AgAR, URed doie Jdell I IYSIHVNED fordge
AR, 94 H 0§ Aol THAGR Jd JSHATA USAvTA et 3M8. & el SIdl od YehdR, ¢ H 08 (Fe-
3ifs dRRA) sl AR LAH Usie, Ried RegRds fBulfgest fefics (vavadive), Jga et Afdda
s (RNETATH) Ai=Ahs TRa fefeierh Ai=Abge U Jciee IfoReR 3 Har /bR 3R Fe sligeiet
B 31T SR sHeT T buel/feulisesionns Iucie 3Mgd &I JASIlell Ueiquid 3fiel 378,

g-@Ifcord) ufthan URed dere Jaaeier feuined fich 3mg. uied doie Jael, URed Jeie e d Uius fuger Rem
fTmIeT I 81 Bt ST pie UBfIuld AUIR dl. HPIERGIHl heh RHAlC S-@leIigR 3Mud 3d Sigiduar
faeicl rvad Ia 3m2.URee dete el d IUSIBIUNEHD foldael HUeel dadlsedar https://www.npstx.com, =Rfiel
el TSl 3T sfen fafdcs=n dewmgear www.nseindia.com, st faifdds=n daridear www.bseindia.com
TN TATHSIUE (PUetlel RAle $-@Ifcor Jfden GRiAvraet forges doetell FMl) = dgdAsedaz www.evoting.nsdl.
com IS 378Ul Hfeferidd, 2093 HelleT PHeA 990 3T TAR ARL RGLl aa Jediad HUT (I g
T foreret, R09% Al foga 22 IFAR, duel e HPERGEN ReAle 3-@fordt Jfien 3ucter FHal
32 .BUelel Jeetd 3-@Nfcor Jfden GRivarardt =ferter RiagReler feuiferest ferfercs (vaudiua) <t Jrar vact 3me.
3-@Ifcor ufthen forwar @ URGIEUY UR UETIAG FHag Jeiie UaeRiT dust Adsed Siewdt Bl 3Rrae (I
PHAIB “QWLE) Il Blcflihd] FaULe foTgTh! PHUA 3Tl e, HAANIPBR He-3ih TRIGAR FSHA AR g
31T @ YOIYU] $RcTee QISR HeAdR 3NeNRd SAdel Sirgel.

5-EIfEo1 Blemash Afer@ar, 30 A 2028 Ush JBS! 0€:00 (IST) TR Y ElFe ATAR, ¢ Tl 0 UoH JeATBIes!
o4:00 (IST) Tid 3R3A. ReidR AT NSDL gR 3-@&lfcar FAtelet felfsher doet S, HoTeIRaian fdeict 38
! iell Ut A AT Pletaeiad digard o1 3-BHicor ulchaad URee doie diciased] ideican Jaeiiar Aes =l
Uehal #A slicaceick d J&erdl JUR 8l

-@fCoRTdell BIVRIE! QBRI HTeMRdbiel www.evoting.nsdl.com 1 AbaRiBsice “Help” fsmondieT arar
fqaRer SR uea (“FAQs”) UEldd fdhdl qRedel! hafidh 0R-8((&W0000 TR AUD ANENT.F-EICIRTEN dhRIA!
FUA F. Uccrdl F&H Jreneh evoting@nsdl.co.in A1 SHA IRENAR Fud Aerwal.

ST T iUl TRACT HPIERGIRAIS Rale s-@lfiar divla hefRriea Hofdvar aftsn

(i) argRat SAicult HITATAR!: T HOTETRBlell MU SHA U dicdeict eld fdhdl BIVIRIE! BRUMRAT & e g
Sciel e, el Ukedt Jcedld! S-@lfdaT Heid BIoIAS 3MUcll SHST Ul digarar. Jr=Adl “NPST - Postal
Ballot Registration of e-mail Id’s” & fduar [igel dueiien FoRER a 3R gTH Tsic (RTA MUFG INTIME
INDIA PRIVATE LIMITED) et ashok.sherugar@in.mpms.mufg.com 31 SHAT Uraardl.

(i) PRERGHUl Ficull BTG BRIFATIHU AIGUIRAS T bl Sid &I, Teial Soic alfcsordt Jafed
feulee?) udares 3N ftbfoiper gifcsordl dusien 3mRdluds, i foefiRd uihiua sae udn dicardr.

(i) ST USdIHYN: TN AT 3Nl SHT Ul Sigdell 3N e Asferd BUlHe:! Ucvds/3MREITHRS,dl 3ERIad
AT, SUIchel Jdell/STAUds/alds 3TEalel Seiagieid gl el SHeraR uredal dfiel.

BIAelIhd! MUCT 3TEdIeT BUIE I3RHAADS fhal e 3ifeipd fdferelias 6T Hdia. R g-@ificor wremash
FURIIAR il BB fGadid Ureel doteal foidiel J3R#Ae fhar cen 31ftrpd ufdferliags SéR e sea.
iRed dete (ReAle 3-@lfcogR) foamiet a SpicagRal 3Ede dueien daaligeda https:/www.npstx.com &=¥d
UAUIEITET www.evoting.nsdl.com 3T JdhdeIead? Uiieg BTl Sgel. T dob! feldblet <ielelet Ieids Ul 3iTh
gfean fafdcs (NSE) @ divas fafics (BSE) et 33l dosiavand 3dd, ford) dueia sfaadt st Jdiag 3med.

=T adlel 31T &A= adiel

deass Nuer AfEAT SaTaona fofdes

THEY -

dRIA : ¢ A, 0%, EGCIRCIGEI
fSapror : T Pl AfT U SiBERY




